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THE MADRAS STATE (ALTERATI@N OF NAME)
- . ACT, 1968

No. 53 OF 1968 B - o
[20th December, 1968 : -
Ari “Act toralter: the name of the State.of Madras.

B.E 1t enacted by Parhament in " the Nmeteenth Year of e
_ Repubhc of India as follows: — T
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(41;" h1s Act may be calfed the “Madras State (Alf:eratlon of ‘Short title
me) ‘Act, 1968." . , .. and com-

- S ’. . o . mence-
L ‘ - ment,

2) It shall come into force on such date1 as the Centrél Govern-
ment may, by notification in the Official Gazette, appoint :

; 2 In ‘this Act, unless the conte}%t otherw1sé reqﬁf rési——'ﬁf" -

(a) “appomted day” means, thg
' sectlon (2) of section 1 for the comi g into” for_e of" thts Aot

vern 'ment” means as’ respé’cts la‘izv ’re-

io Goverm‘nent and a8 respeets
any. other law, the State Government I

‘ (&)~ “law” -includés: any enactment Ordman, '1'1? gé,l
order, bye-law, rule, scheme, notification or other instriment
havmg the forcde 6flaw in the whole or any part of the State of

‘3A¢ fro’m the’ appomté& day, the. State of Madras shall be Alteration
known as the State of Tamil Nadu. - . , 70§ g{::mtxe
O ate

of Madrag.
114-1-1969; vide,S.0.. 4653, dated the 3oth Pecember, 1_9_683 Gazette of India‘; tadras

1968, _Extrao;dinar_y, PrAILASee, 3 (i) P. 1511,
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Amend-
ment of
article
31A,
article 168
and arti-
cle 290A
of the
Consti-
tution.

Amend-
ment of
First

and
Fourth
Schedules
to the
Constl-
tution.

Power to
adapt

laws,
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4. In sub-clause (a) of clause (2) of article 3lA, in sub-clause
(@) of clause (1) of article 168 and in article 290A of the Constitu-
tion, for the word “Madras”, the words “Tamil Nadu” shall be
substituted.

5. (1) In the First Schedule to the Constitution, under the he*ad-
ing “I. THE STATES”, for the figure and word “7. Madras”, the
figure and words “7. Tamil Nadu” shall be substituted. ‘

(2) In the Fourth Schedule to the Constltutlon, for the figure .

and word: “8. Madras”, the figure and words “8. Tamil Nadu” shall

be suibstituted.

6. (1) For the purpose of giving effect to the alteration of the
name of the State of Madras by section 3, the appropriate Govern-
ment may, before the expiration of one year from the appointed day,
by order, make such adaptations and modifications of any Ilaw

- made befare' the appointed day, whether by way of repeal or amend-

‘ment as may be necessary or expedient, and thereupon every such
" “.!law shall have effect subject to the adaptations and mod1ﬁcat10ns

Power to
construe
laws.

Legal pro-

ceedings.

so’ made i

(2) Nothing in sub-section (1) shall be deemed to preventa
-~ -.competent. Legislature or other ~competent authority from repealing
“ or amending any law adapted or modified by the appropriate: Gov-

ernment under ‘the said sub- sect1on

- 4. -Notwithstanding that no provision or insufficient provision has
been niade under sectlon 6 for the adaptation of a law made before

the appeinted day, any court, tr1buna1 or authority requlred or em-

powered to enforce.such law may construe the law in such manner,
without affecting the substance, as may be necessary Or proper in
regard to the matter before the court, tribunal or authority.

8. Where immediately before the appointed day: any legal pro-

ceedings are pending to which the State of Madras is a party, the
State of Tamil Nadu shall be deemed to be substituted for the State

. of Madras in those proceedings.



